
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

MONDAY, THE THIRTY FIRST DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 2803 8 0F 2026

Between:

AND

IVI/s. Hazrat Moulaari Steer,, H No.5-5-35/201 /2/A prot No 11, prashanthi
Nagar .1.E, Kukatpally, Medchal Malkajgiri, Telangana, 5OOO12, Represented
By lts proprietor Sri MD.Nazeer patel, S/o. patel Mohammed, aged about 54years, Residing at H. No.8-8-16/.12, Dilkushnagar, Near Majid, 

-Behind 
lDpL

Colony, Balanagar, Hyderabad, Telangana - SObO37.

...PETITIONER

The Stale of relangana, Represented by its principar Secretary, commerciar
Taxes, Secretariat, Hyderabad

1

[ 34881

Balanagar Circle, Hyderabad Rural2. The Assistant Commissioner (ST),
Division, Hyderabad.

3 The Assistant commissioner (ST), Hydernagar - il circre, Hyderabad Rurar
Division, Hyderabad

...RESPONDENTS

Petition under Arlicle 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court mJy oe preaseo
to issue a direction or order, more particularly in the nature of a writ of Mandamus or
any other appropriate writ, declaring the action of the Respondent No. 2, in issuing /passing the show cause Notice in Form GST DRC 01, in Referente
No.2D360923030612J, dated 27-0g-2023, and impugned Assessment order in
Form GST DRC - 07, in Reference No. ZD361223oqrlzqu, dated 22.12.2023, for
the tax period 2017 -18, arong with the attachments to the Notice and order
1q]9aded in the GST portar without physicar signature or digitar signature, without of
DIN and without issuing ASMT - 'lo, which is contrary to the proviiions oi.CGST Act
and Rules, 2017 and the law laid down by the judiciai pronouncement of this Honble



Court and in violation of prrnciples of natural justrce as void, illegal, arbitrary, and
violative of Article t g(l )(g) and 300,4 of the Constitution of lndra.

l.A. NO: 1 OF 2026

Peti:ion under Section 151 CPC praying that in the circumstances stated in the
affidavit fi ed in support of the petition, the High Court may be pleased to grant stay
an interinr relief by restraining the Respondent No.2, from initiating any action to
recover tl^e demands confirmed under the impugned Order in Form GST DRC - 07,
in Refererrce No. 2D3612230417241\A, daled 22.12.2023, for the tax period 2017 -18,
pending disposal of thrs writ petitron.

Counsel for the Petitioner: SRI PUPPALA BHARATH NANDAN

Counsel for the Respondents: SRI SAI AKARSH, AGP REP. FOR SRI
SWAROOP OORILLA, GP FOR STATE TAX

The Coun made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KTMAR SINGH
AND

THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No. 28038 of 2026

DATED :31.08.2026
Between:

NVs. Hazrat Moulaali Steel,
Rep. by its Proprietor Sri MD. Nazeer Patel

... Petitioner
AND

The State of Telangana and two others

ORDER:
... Respondents

Sri P. Bharath Nandan, learned counsel appears for

petitioner, virtually.

Sri Sai Akarsh, learned Assistant Govemment Pleader appears for

Sri Swaroop Oorilla, leamed Special Government Pleader for State Tax,

for respondents,

2. The instant Writ Petition has been preferred against Order under

Section 73 of the of the State/Central Goods and Services Tax Act,

2017, along with Summary of the order in Form GST DRC - 07 dated

22.12.2023 for the taxperiod from July, 2017,to March, 2018, imposing

tax upon the petitioner.

3. After some arguments, learned counsel lor the petitioner seeks

liberty to the petitioner to prefer an appeal against the impugned order

and Summary of the order in Form GST DRC - 07. He submits that

some delay might have been occurred in approaching the appellate

authority and therefore, he may be directed to consider it

sympathetically.



HCJ (AKrS, Jl & CMM. J
W.P.No 28038 ot 2O26

4. Learned counsel lbr the respondents subrnits that the petitioner is

at liberty,to preler an appeal against the impugned order and Summary

of thc order in Form GST DRC _ 07 taking all the grounds as are

available to thc petitioncr rn larv and on lacts before the appellate

authoritv in respect o1'the sub.ject tax period.

5. Ilorvever. upon hearing the learned counsel for the parties, since

thc pctitioner sceks libert1,. to prefer an appeal, we do not lvish to

commcnt on the merits of the contentions raised bv the parties.

6. l'herefore. rhe petitioner rna1, approach rhe appellate authority

'*.ithin 
a period ol txo u.ecks u.ith a delal. condonatton application and

stat,tor") pre-deposit. 1hc peritioner may take a such grounds of law

and fa,:ts in the merno 01'appeal as are available to the petitioner.

Needless to sa\. rhe appellate authoritv ivould consider the question of

delal'tekine int. uccounr the afbresaid facts and circurnstances and if he

is sarislied on the point o1'dela1., proceed to decide the appeal on merits

in accorilance u ith Iau.

A.ccordingll. the instant Writ petition is disposed oL There shall

be no or,.ler as to cosls

Miscellaneous applications. if an1, pending. shall stand closed

,TRUE COPY//

SDA B.REKHA RANI
ASSISTANT REGISTRAR

SECTION OFFICER
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To,

IISJ:;:,,:" secretary, commercia, Taxes, secretariat, Srare of Teiangana,

1



2. The Assistant Commissioner (ST), , Balanagar Circle, Hyderabad RuralDivision, Hyderabad.

3. The Assistant Commissioner (ST), Hydernagar - It Circle, Hyderabad RuratDivision, Hyderabad
4 One CC to SRt pUppALA BHARATH NANDAN Advocate tOpUCl5. Two CCs to SRt SWAROOP OOR|LLA, SPEC|AL Gp FOR STATE TAX, High
^ 

Court-of Tetangana at Hyderabad tO-fl 
- --"

6. Two CD Copies
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HIGH COURT

DATED: 3110812026

ORDER

WP.No.28038 of 2026
/,
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DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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